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l. OPDER DAT 1 9-.2- 2001. 

Heard Shr 	panda,learnel counsel for the 

Applicant and shri C. R.Mishra,learned Additional 

standing Counsel for the Railway Department 

Applicant a gangman challenges the order 

dated 20.4.1997 of the DsCipliflary Authority 

(irnexure3) removing him from service on the ground 

of his unauthorised ahsence.According to him he was 

suffering from ijemi plasia and was 	rcedto. take 

rest on the advice of the Doctor from 10.12.1994 

to 18.11.1996.gecause of the illness he could not 

attend his duty nor could send any intimation. 

Aaflst the order of removal he preferred 

Departmental appeal under Anflexu re.4. Thereafter he 

preferred this O.A. 

Respond en ts D epa r trnen t wie dppo sing the 

application onvarous ground S q  take the stand that 

the application is not maintainable as no 

d epa r tmen tal appeal has been prefer red. On the other 

hand the applicant in his rejoinder reiterated that 

he preferred the Departmental Appeal. 

DUring the hearing learned counsel for the 

applicant orought to our notice two other cases of 

gangmen who were removed like the applicant from 

se:vice on the ground of unauthorised absence 

preferred appeal and their appeals were duly considered 

(vide O,.k,No. 395/99 and 397/99).He  suggested that the 

applicant should get an opportinity to prefer a 

departmental appeal since the department strongly 

deny his preferrIng appeal earlier,In vi.i of the 

submission,we dispose of this O.A. with a direction 

to the applicant to prefer the departmental appeal NtYa  

within a period of 30 days from today and in the 
L 

event of filing such appeal the Appellate Authority 
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period of 90 days thoreafte,r after relaxing the 

period of limitation Prescribed under the Departm.. 

tal r4iles aria intimate the result to the applicant 

within a period of 15 days thereafter.  

In the result, therefore, the Original 

Application is disl~osed of with the ooservatjons 

and direc tions made aoOve. NO COS ts. 
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